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[SHRr SHIVRAS V. PATIL in the Chair]
BRAHAMAPUTRA BOADS BILL—
Contd.

. MR. CHAIRMAN: We now resu-
me further discussion on the RBrah-

maputra Board Bill,

PROF. N. G, RANGA (Guntur):
Sir I thank you for calling me early
so that I can go for a meeting,

I am very glad that this Bill has
been brought up here to be pased as
soon as possible. If any evidence
is needed to assure the people of the
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norther-eastern States of the concern

felt for their welfare by all Parties

in this as well as in the other House,
of Pariament, this Bill is the evi-
dence. It was introduced by the other
Government and got passed in ihe
other House, It is now being piloted
by this Government in this House.

Now this Bill when it becomes an
Act enables the Government here as
well as the State Governments to
develop the various resources of Bar-
hmaputra the great river of our
country, in various directions for the
protction and benefit and progress of
the north-eastern (States. But my
only regret is that the Planning
Coimmission did not take time by its
forlock which was granted to it by
the dissolution of this House and all
this period that has elapsed since
then, to improve this Bill in the light
of the criticisms and observations
made in the other House by various
parties and also in the ight of the ris-
ing needs of this particular area. For
instance clause-14 is an obstructive
clause rather than a permissive
clause helping us 3 move towards pro-
gress, It makes it contingent upon not
only the cooperation but also the re-
sources of the State Governments in
order that various aspects of the
Master Plan, could be implemented.
My Hon {riend Mr, Varma has done
service to this House while driving
our attention to the fact that in the
preparation of this Master Plaa first
preference was given only to the
protection of that valley from floods
and excessive waters from this river,
and all other progressive things that
ought to be done hayve becen given a
secondary place in  the provision
provided there in Clause 12, If only
the Planning Commission and the Ir-
rigation Ministry had taken sufficient
care to do some home-work in regard
to these matters, they would - cer-
tainly not have commited this mis-
take at all. But, unfortunately, we
are hard pressed for time—this Gov-
ernment as well as Parliament—be-
cause we are so very anxious to get
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this Bill pased as soon as possiv. nd
therefore we cannot very well

demand that the Government should
move amendments here and now to
various clauses and in that way cause
further delay.

Another defect in the Bill is this.
Representation is provided for the
States concerned as well ag the
various Ministries concerned in the
Central Government but what about
Parliament? @Why is Parliament
not given any place at all in this
particular Board? Surely, Members
hailing from States other than the
nort-eastern States are also interested
in the progres of that valley and
they should be elected to this Board;
but apart from that, those Members
themselves who hail from those States
would have got an opportunity of
being represented on this Board and
they would have been able to make
their contribution. But, unfortuna-
tely, there is no such provision at all,
1 hope that at the earliest possible
stage, Government would take the
opportunity of bringing an Amending
Bill later on providing sufficient re-
presentation for Members of Parlia-
ment and, more especially, for Mem-
bers of Parliament hailing from those
States.

Thirdly 1 am glad that Rs. 13
crores are being made available for
this year for the pupose of this par-
ticular Board, but then I want the
Government of India to come forward
and assure the people of those regions
as well as the other parts of the
country, that as much money as is
needed for the development of this
valley would be made available and
that financial contraints will not be
allowed to stand in the way of deve-
lopment of this Brahmaputra Valley.
I wish this Bill itself had been
»called the Brahmaputra Valley Board
Bill. But certainly the object of
the Government is to develop that
valley in various respects, not only in
regard to protection of that valley
from the flooded waters of the Brah-

maputra but also in regard to dgeve-
lopment of multi-purposes—dams.
irrigation. hydro power, navigation
and other beneficial purposes also.
In order to be able to develop that
area in all these directions, this Bill,
when it becomes an Act has got to
be re-shaped again completely, so
that there would not be unnecessary
troubles and disputes between one
State and another in that area and
between the State Governments and
the Centre here. Of course, they have
provided here an escape clause saying
that if there is any such dispure, all
kinds of negotiations will have to be
carried on, but in the end the final de-
cision, should be taken by the Govern-
ment of India. Even then all that
procedure is tortuous and it must be
simplified as far as possible.

1 want to make one observation.
for whatever it is worth, to alert the
Planning Commission ag well as this
particular  Irrigation Ministry and
the other concerned Ministries also,
that it is necessary for them to be
continually preparing and revising
perspective plans for the develop-
ment of different valleys and diffe-
rent areas in our country, in regard
to every possible development that is
needed. Unfortunately, it js not being
done. For instance, so far as Defence
forces are concerned, they go on pre-
paring these things, long before any
kind of contingency arises at all; for
fear that any such contingency might
arise, they go on preparing their
various plans and programmesg and
keep them ready. In the same way,
the Planning Commission was ex-
pected to serve the country. But I am
afraid, it is not serving just ag well
as it should, and more especially
the concerned Ministry, the Irriga-
tion Ministry. Therefore, I hope my
hon. friend, the Minister, will try and
give some caution and provide some
initiative to his own Ministry.

Finally, I am glad to have had
good response from the External
Affairs Minister to the suggestion, I
made the other day, that the Prime
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Minister, the External Affairs Minis-
ter, the Irrigation Minister and the
Bnergy Minister should try to bring
about some agreement between India,
Bangladesh, Bhutan and Nepal in re-
gard to the various developmenta!
aspects of the utilisation of the waters
for good and also for protection in
Brahmaputra Valley so far ag the
great Brahmaputra river js concern-
ed. I have written also to the Prime
Minister, and I hope my hon. friend,
the Minister in charge of this Bill,
hailing as he does from Bihar and
knowing those conditions much more
intimately than we do, would try to
give priority to those talks and try
to utilise their good offices in order
to achieve real agreement between
our neighbouring countries.

SHRI XAVIER ARAKAIJ, (Ernaku-
lam): I also join with other Mem-
bers ip congratulating the Minister.

Sir, in our country, there are 9
States which are actively involveqd in
water disputes. If you look at the
years which have gone by and the
nationa] waste we have committed, at
least this is 5 first step towardg a
national approach to this problem. I
hope so. What I would like to ask
the hon, Minister ig this. Now there
are three bodies, independent bodies,
to look after the Brahmaputra Valley
and jts water resources. What will
be the fate of these three bodies?
Will this Board be an autonomous
body? 1If it is an autonomoug body,
Why shoulq the State have so much
power in their day-to-day administra-
lion, execution and planning? I am
told that these three bodieg will be
in due course amalgamated or taken
away or rescinded. But I do not see
any repealing clause ip this Bill.
Without a repealing clause these three
statutory bodies will be functinning
there which means that there will be
Overlapping between various commis-
sions and bodies. That means multi-
Plying the functions which will not
be conducive to proper utilisation of
this projecy and the achievements of
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this body.... (Interruptions). That
is what I am saying. This is a maiter
which requireg serious consideration
by the government.

The third point js that in para 3 of
the Statement of Objects and Reasons
it js stateq that the Government of
Assam have been repeatedly repre-
senting that the task of tackling the
problem of the Brahmaputra River
and its tributaries ig beyond their re-
sources. If you go through the em-
tire Statement of Objects and Rea-
song and the clause, the position is
the same. More burden is put on the
States. May I take you to the last
sentence, ‘Subject to the condition
that the States concerned agree to
the sharing of the costs of mainte-
nance of the project...’ which, in
other words, has put more emphasis
on the State taking upon the burden.
My submission is that thig js not pro-
per and the States will not be able to
carry out the work.

Various clauses were examined by
the House here and a lot of limita-
tions and conditiong are imposeq on
the function of this Board. That js
why I put my first question whether
this body is an autonomous body or
not. Unless we have an autonomous
body, I am afraid, the objects visua-
lised in this Bill may not be achieved.

Regarding the other parts of our
nation, I have a suggestion. Autono-
moug bodieg like this should be form-
ed regionwise. As I said earlier, there
are 9 States already involved in water
disputes—I do not want to go into
details—and thig is the time we look
at them and try to solve them.

I am happy to say that in our
Budget, irrigation is classifieq as &
priority sector. Agriculture and irri-
gation have earmarked 24.8 per cent
of the allocation. It is such a good
sign. If you want to have an agri-
cultural revolution, a proper utilisa-
tion of our natural resources and a
proper utilisation of the water re-
sources, we should have g compre-
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hensive and similar national approach

to these issues,

I woulg request the

hon, Ministey to clarify certain doubts
that I have raised.

-
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SHRI A. T. PATIL (Kolaba): Mr.
Chairman, Sir, I thank you for giving
me an opportunity to express a few
thoughts about this Bill. I would
have been happier gtill had there been
a more comprehensive Bill covering
the various aspects of water manage-
ment and utilisation in Brahmaputra
valley. On the one hand, it may be
argued that there are some constitu-
tiona] restraints which prohibiy the
Central Government to take in hand
the entire management anq utilisa-
tion of waters in Brahmaputra valley
or any other valley. On the other
hand, instances have been citeq by
some hon. Memberg on this side, spe-
cially the instance of Damodar Valley
Corporation Act whereunder the
management ag Wwell as utilisation of
waters have been brought under one
authority, namely the Commission,

Now, it may be argued that that
wag the 1948 Act. The concerned
State Governments had passed reso-
lutions urging upon the Central Gov-
ernment to form such z Commission
and the entire capital and all other
expenses were borne proportionately
by the different concerned States.
Thereafter thig Constitution came
into existence and certain restraints
had to be put on both the State Gov-
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ernments and the Central] Govern-
ment, in respect of their respective
functions. Under Entry 17 of the
State List, water is primarily a sub-
ject of State jurisdiction.

Entry 17 of List II says:

“Water, that is to say, water sup-
plies, jrrigation ang canal drain-
age and embankments water sto-
rage and water power subject to

the provisions of entry 56 of List
1"

Entry 56 of List I gays:

“Regulation and development of
inter-State river and river valleys
ty the extent to which such regu-
lation and development under the
control of the Union is declared by
Parliament by law to he expedient
in the public interest.”

It appears, therefore, that thig Bill
is being sought to be brought before
this House under this entry No. 56. A
reference may also be made to Arti-
cle 262 of the Constitution which gives
power to Parliament to make law to
provide for the adjudication of - any
dispute or complaint with respect to
the use, distribution or control of the
waters or, or in. any jnter-State river
or river valley. Reference has been
made in the statement of Objects and
reasons in respect of our friendly re-
lationg with Bangladesh and therefore
it ig presumed that this Bill is gought
to be brought under the exercise of
power unde, Article 262 also. I am
not going into the nicities of the
constitutiona]l  provisions conferring
the power on the Central Government
to take these matters into hand. But.
to my mind. it is not difficult to make
a comprehensive project or I should
say formulate or create 5 comprehen-
sive body or wrganisation to control
all the aspects of water in a particu-
lar valley. Had that been dorie per-
haps the House would have been
happier to that extent. But. unfor-
tunately, that could mnot be done.
That does not mean that the measures
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should have been altogether aban-
doned. The reason appears to be that
the earlier government had under-
taken this particulay measure and
that measure is to be pursued quickly,
in view of peculier circumstances
prevailing in that area. And there-
fore I should welcome this particular
measure which is absolutely essen-
tial at this particular juncture,

In this connection, I may point
out a few things about the entire
situation especially the natural con-
ditions in this country. We have ad-
vanced in science and technology.
We have assumed a particular place.
say, sixth in order in the galaxy of
Nations, 1 should say, in the deve-
lopment of science and technology.
That is what we are proud of. But
still 0 my mind, we cannot forget
that our country, our nation ig essen-
tially a nature’s child—a nature’s
chilg in the sense that in spite og our
development in science and techno-
logy, we are still dependent on nature
to a very great extent. We are not
wet in a position to overcome natural
calamities. The natural calamities
are especially in respect of four sec-
tors. (1) The natural calamity of
floods with which we are dealing at
present. (2) Natural calamity of
drought. A large tract in this coun-
try meets with drought gituation pe-
riodically after, say, every three
years, Last year, we had , very
great drought in the northern Indian
States as well as in some parts of
southern States also. We have to
make a provision for that; and we
have to face and fight against this
natural calamity. Thus, the second
natural calamity is arising out of this
drought. The third naturaj calamity
is sea erosion.

MR. CHAIRMAN: Mr. Patil, by
four O'clock. we have to complete
everything.

SHRI A. T. PATIL: Within .fhe
shortest possible time I shall finish.
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The third natural calamity is gsea ero-
sion. It affectg the coastal area and
especially on the West Coast, right
from the coast of Kerala to the coast
of Gujarat, (Interuptions) Konkan,
yes. Maharashtra and all those areas
—Kerala, Goa, Maharashtra and
Gujarat. This western coast, I should
say, has been very much jllergic to
sea erosion. Great problems, very
great problems which we will have
to face, we have not faced them as
yet completely or I should say, to a
sufficient extent.

(4) The fourth calamity is the
calamity of cyclone to which the
eastern coast js very much prone.
The cyclones, cause considerable de-
vastation and loss of property and
life.

These four categories of natural
calamities, we have to overcome.
Just as we are thinking in respect of
flood work in the Brahmaputra Valliey,
we have to think in terms of flood
work everywhere else in the country.
Similarly, in respect of the other
three categories or sectors of natural
calamities, we have to plan and see
how we can overcome them. Now we
have to stand on our own human
powers and not depend on nature.
We shoulq face natural calamities
with success. That is the hope I ex-
press and I expect that the govern-
ment wil] look jnto this matter and
see that necessary action necessary
measures are taken in respect of
these four natural calamities.

One or two more pointg and then
I wil] conclude. I entertain thig Bill
and support this Bill for two other
reasons. One is that of all the flood
hit areas in the country, Brahmaputra
Valley is the worst affected, and
therefore, deserves the top priority
for being dealt with. Therefore, 1
should congratulate the Govern-
ment which has taken up this
measure. Although it is imperfect
still T entertaip this Bil] and congra-
tulate the government and support it
‘for this reason. For thay reason, they
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have taken into account the top prio-
rity for works to restrain the flood
havocg that were devastating the enm-
tire valley of Brahmaputra,

The second point is  rather
sensitive point. Still I ghould make
a reference to it which involveq the
conditions in the north-eastern re-
gion. Conditions in the north-eastern
region are said to be based on some
linguistic dispute,  communal or,
barochia] out looks or something like
tl?at. To my mind it is an economic
dispute. Kindly excuse me for say-
Ing so. People of the northeastern
region feel that they have been up-
dotted from their means of living.
This Bill gives relief to that particu-
lar sentiment and provides for flood
protection works and protecty agri-
culture, forest, and other arees
yvhere local people are economically
interested. Therefore, ‘Yrom that
point of view this is a very impor-
tant Bill at this juncture. Besides, in
view oy the political situation that
hag arisen ip that region, it ig abso-
lutely essential to give a sort of hope
to those people that the Central Gov-
ernment is giving attention to their
urgent needs. The aggrieved are not
those people dealing in industry. For
according to them, some other people
have interest in industry, whereas,
but the local people are depending in
land agricultural and forest etc. with
the protection of which this Bill is
concerned. Thus local people. agri-
culturists, peasants, are being taken
care of by this particular measure
and therefore this will certainly
boost the economic conditions of
these poor people. By thig Bill there-
fore, their attention may be diverted
from this political muddle that has
arisen in that area today. With these
words, without going into other
matters, I conclude and thank you
for giving me an opportunity.

SHRT SONTOSH MOHAN DEV
(Silchar): Sir, T rise to support the
Brahmaputra Board Bill anc! I' con-
gratulate the Minister for Bringing it
before the House. While going
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through the Bill I find there are so
many lacunae and when I enquired,
I was told that this was drafted by
the previous Janata Government; it
was passed in the Rajya Sabha and
now the same Bill has been brought
here. I taink the hon. Minister will
take care of the mistakes pointed out
by the various speakers. I waald
like to point gut certain salient fea-
tures from my experience about the
flood damage in Assam. Op this Bill,
Mr. Somnath Chatterjee has very ni-
cely pointed out some defects. The
formation of the Boarq has been
made in such a wav; we see in clause
4(iii) (c) that different States have
been given representation, each one
member. But unfortunately it is
Assam which is mosy affected and
Assam should be given more than
one representation. In the matter of
representation on the board, there
are more bureaucrats: one each will
represent the Central Water Power
Commission. Central Electricity
Autheority, Geological Survey of
India, Indian Meteorological Depart-
ment, and so on so forth. But the
Irrigation department or the PWD or
other departments of Assam are not
there. Their representation should
be there on the board and when the
Central Government finalises the
shape of the Board. this should be
done. Otherwise, whatever ex-
perience these bureaucrats may have,
they will not get the correct picture
about the nature devastation of
Bhramayaputra of Assam; there
should be more representatives from
Assam jn thig Board.

In the matter of land acquisition.
we have seen that for embankment
work in Assam, peopls had handed
over land 10 vears or 15 years back.
but till today they have not got com-
pensation. In thig Bill payment of
compensation has been shifted on the
sholuder of the provincial or State
government. It must be changed.
Otherwise. this Bill. whatever form
it may take. will be a total failure.
Thea peoola of Assam., the Govern-
ment of Assam are pressing the Cen-

tral Government to take the respon-
sibility of harnessing Brahmapucra
and implementing various schemes in
a proper way. The implementation
part cannot be achieved with Rs. 13
crores only. The details should be
worked out in the Master Plan.

Brahmaputra in Water resources
stand fifth in the world and in the
energy resources it is second. You
can easily imagine the necessity of
Planning, which may not cost much
but jmplementation and giving com-
pensation to the people will need
crores. Brahmaputra River has been
causing harassment to the people of
Assam. Every year crops are dama-
ged, villages are washed away.
Brahmaputra water can be harnes-
sed in the proper way if the Central
Government provides enough fund
to the Board. The funds can be used
for all purposes such as irrigatior,
dam, Hydel Project, as well as for
compensating to the people affected
by it.

I have seen, ag is given inm this
Bill, the Chairman will, from time
to time, give his powers to the
General Manager of the Board to
function. The Chairman of the Board
will be the Minister of the Union
Cabinet who is a very busy man. ]
suggest that the Vice Chairman of the
Board by this Act or by law should
be the Chief Minister of Assam with
powers of Chairman. I am suggesting
this because we have seen from our
experience the North Easterp Coun-
cil, with Governor as its Chairman.
proved a total failure. The positinn
in Assam is serious. There ig econo-
mic imbalance. So, I request that
this particular fact may also be taken
into consideration. One of the ex-
Chief Ministers of the nine Statesz
may also be made a Member. In the
North Eastern Council Meeting there
was more representation of the
bureaucrats than the public leaders
and Ministers. The result was that
there could be no development work
as for some reason or the other the
bureaucrats put forward objectives.



285 Brahmaputra

I suggest in this Board there should
be representation of the Members of
Parliament of the North Eastern
States. Out of these nine States one
or two M.Ps. can be taken. If that
is done, I think peoples’ feelings will
be properly ventilated in the Board
Meeting.

I request you that in this Master
Plan you must consider one thing.
In spite of our repeated requests we
have failed to impress the Railway
Authorities to have broad gauge line
up to Tinsukhia. They have decided
to have it up to Gauhati. From Tin-
sukhia to Gauhati, by way of provi-
sion in the Maste, Plan, we should
also try to see if there could be river
transport.. River communication can
be included from Tinsukhia 1o
Gauhati. The outflow of tea, timber,
oil can be by river transport. Be-
cause of heavy rainfall in various
parts oy Assam. ¢here are breacheg in
the roads. It is difficult to maintain
roads. River Brahmaputra can be
utiliseq for transportation of goods
by steamers at cheaper rates. This
Master Plan should also consider ihe
possibilities of forming Master Plan
whether this river-road transport
system can also be implemented.

It has been laid down—that Master
Plan will be implemented, when the
Central Government feels. 1 feel
the Central Government will not be
very late in implementation. The jm-
plementation, I presume, will be very
quick and the Master Plan should
also be prepared in a time-bound
programme. It is our experience if
the implementation takes four
or five years, it proves a
failure. There should be a time
bound programme. This Master Plan
must be submitted before the Board.
It should be implemented within a
time limit by the Board through va-
rious agencies, so that it could be
done quickly. The most important
factor which I would like the Min-
ister to take into consideration is that
representatives of the Assam State
Electricity Board, E & D Department,

SRAVANA 16, 1902 (SAKA)

Board Bill 286

Irrigation  Department, Agricultural
Department and P.W.D. of the Assam
Government should be there. Other-
wise, any scheme drawn up will be
a faulty scheme, because a lot of
land has to be taken from the
people of Assam and compensation
has to be paid, From our experience
we know that there are certain areas
where every year there ig Nood da-
mage. Even then people are tirying
to live there. If you try to take inhat
area, iemporarily also, they have to
be shifted. The Government has to
consider alj these things. These
representatives of the Assam Gov-
ernment should be there to guide the
Board about the typical problem of
Assam. With these words, I suggest
the Bill and I sincerely hope that the
implementation will be very quick.
The river Brahmaputra has been
the cause of sorrow for the people of
Assam. Just as the mind of the
people of Assam has been reflected
in the present agitation. the Brahma-
putra river also behaveg in the same
way. Let us hope that just as the
mind of the people of Assam is gra-
dually settling down, the Central
Government will regulate the flow of
the river Brahmaputra, so that it is
harnesseq for the good of the people
of Assam and of this country. Last
but not least, I am thankful to all the
members who have participated in
the giscussion and supported the
Bill. At the same time, I hope that
when there is a demand for sufficient
funds for the Board, members from
different States will support the same,
so that enough funds may be made
available for the Board. A policy of
give and take shou!d be followed,
because with limited funds, it will not
be possible to implement this
scheme by the proposed Board.

frard #§ (& & A1)
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[MRr. SPAKER in the Chair).
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MR. SPEAKER: Shri Shamanna,
are you pressing your amendment?

SHRI T. R. SHAMANNA (Banga-

lore South): I am not pressing my
amendment.

MR. SPEAKER: Is it the pleasure

 of the House that the amendment

moved by Shri T, R. Shamanna be
withdrawn?

HON. MEMBERS: Yes.

The Amendment was, by leave with-
drawn

MR. SPEAKER: The question is:

“That the Bill to provide for the
establishment of a Board for the
plamming and integrated, implemen-
tation of measureg for the control
of floods and bank erosioa in the
Brahmaputra Valley and for mat-
terg connected therewith, be takem
into consideration.”
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The motion was adopted,

MR. SPEAKER: Now we shall take
up the Clause by Clause considera-
tion.

The question is:

“That clause 2 stand part o! the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Clauses 3 to 30 were added to the
Bill. '

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SHRI KEDAR PANDEY: Sir, 1
beg to move:

“That the Bill be passed”.

MR. SPEAKER: Motion moved:

“That the Bill be passed”.
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MR. SPEAKER: The question it
“That the Bill be passed.”
The motion was adopted,

15.58 hrs,

MOTION RE: CONDUCT OF MIN-
ISTER OF ENERGY AND COAL

MR. SPEAKER: Before item No. 15
is taken up, I may inform the House
that Shri Jyotirmoy Bose intimated
to me late last evening that, under
rule 353, he would be bringing
several allegations against a number
of officers and outsiders besides the
Minister of Coal and Energy.

It is well recognised that allega-
tions may not normally be made
against officials by name as the cons-
titutional responsibility jies with the
Minister. Where however a member
is convinced, after making enquiries,
that there is basis for the allegation



